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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE 

Appeal 11 of 2020 
K.Saravanan,       …. Appellant  

Vs. 
 

1. The Tamilnadu Polymer Industries Park ltd  
rep by its Managing Director  
and Another       …Respondents  

Additional affidavit of K.Saravanan dated 17.01.2022 
 

  I, K.Saravanan, Son of Kasinathan, Aged about 37 years, residing at No. 

30, Urur Kuppam, Besant Nagar, Chennai - 90 do hereby solemnly affirm and 

sincerely state as follows: 

 

1. I am the Appellant herein and I am aware of the facts and circumstances of the 

case. I have filed an application under Section 26 of the NGT Act, 2010 

aggrieved by the failure of the 1st Respondent to comply with the order of this 

Hon’ble Tribunal dated 10.12.2021 ordering the maintenance of status quo.  

 

2. The Hon’ble Tribunal allowed the application filed by me to reopen proceedings 

and directed the respondents to maintain status quo on 01.12.2021. Thereafter 

on 10.12.2021, status quo was directed to be maintained till disposal of the 

appeal.  

 

3. It is submitted that a notice was issued by my counsel to the 1st Respondent 

on 11.01.2022 after it came to light that the order of status quo issued by this 

Hon’ble Tribunal was being blatantly violated by the 1st Respondent and there 

was landfilling and construction activity going on in the project site. A reply 

notice dated 12.01.2022 was sent by email by the counsel of the 1st Respondent 

on 15.01.2022 and the same is being produced herewith as Annexure 1. 

 
4. I state that a perusal of the reply notice makes it abundantly clear that the 1st 

Respondent is carrying on work at the project site in violation of the status quo 
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order and in fact “the project site activities are nearing its completion”. The 1st 

Respondent also falsely claims that the status quo order only pertains to a 

specific area in the project site where there was water stagnation and does not 

pertain to the entire project area. The same is without basis and the status quo 

order dated 10.12.2021 is not restricted to a specific area and does not make 

any such distinction between areas with water stagnation and without. The 

case of the appellant (also supported by the 1st Respondent’s own EIA report) 

inter alia is that the entire project site is a tidally influenced waterbody.  

 
5. It is further submitted that my application to re-open the main appeal was 

allowed on 01.12.2021 and all documents filed by me before this Hon’ble 

Tribunal was also duly served on the Respondent by my counsel. The 

contention of the 1st Respondent that the status quo order was passed owing 

to paucity of time has no basis. I am advised to submit that in fact, the Hon’ble 

Tribunal specifically put a question to the respondent’s counsel as to whether 

any activity was going on at the site and the Hon’ble Tribunal was assured that 

work was not progressing at the site. I apologise for not noticing earlier that 

the project proponent was proceeding with the work – we were under the 

bonafide belief that the respondent would comply with the orders of this 

Hon’ble Court and were shocked to notice that work was progressing. It is 

submitted that the respondent project proponent repeatedly self certifies itself 

as a prestigious project and as a Government project – however, its conduct is 

not becoming of its self-avowed prestige. No party can violate an order of this 

Hon’ble Court, irrespective of its alleged prestige or lack thereof.  

 

6. It is therefore prayed that this hon’ble Tribunal may take this additional affidavit 

on record and pass necessary orders and render justice. 

 

Solemnly affirmed on this the ]     Before me, 

17th day of January, 2022 and ]     

signed his name in my presence ] 

Advocate, Chennai 
M-1, vadhula, No.18, 
brindavan Street, 
Mylapre, Chennai-04
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